Title : Regarding Business of the House

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, normally the Supplementary List of
Business contains some matters which require urgent attention and discussion.
Today, the topic under discussion is ?preparedness for the Olympics?. It is already
over and the team has already left India. What is the scope of a discussion on this
topic coming under a Supplementary List of Business in this House. It means the
House is taken for granted. This is not fair on the part of the Government which is
coming up with a topic which is insignificant and irrelevant because the entire
preparedness is already over. The team has already left India. We will pray for their
victory and we are all with them. But what is the scope of having a discussion under
Rule 193 that too by way of Supplementary List of Business? It is quite unfortunate
on the part of the Government coming with such a discussion. We have given so
many notices on issues like Agniveer, NEET, etc. There are so many notices pending
under Rule 193, but you are not taking up any of the notices. Taking up this notice
as a Supplementary List of Business is not fair. That is our submission.

AT sreme @ 3Ma gt 1 Guie ¢, 39k fAY g=uare | Afe e 193 & dga st fAwg w
Tat IRl 3R TR = ot 3¢t fawg R ggafa &1 s fonddt s fawa o= ==t € ar oife
37gH WR ot oy T=f € ot fAfYd ®u @ g1 @ A | § AR F Jradia sxch 5 Tt fawat @t
forar sig, SRt oy Agayuf T9erd §1 Afch gAR ufge dra & A e it U St
&g T & foh Tg fawa agd Agayel ¢ ok 59 fqwa &t &= =iy |




